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THE MINISTER OF STATE IN THE MINISTRY OF COAL (DR. DASARI NARAYAN RAO):
Sir, a major accident occurred at Nagda mine of Bhatdih Colliery, Western Jharia Area of Bharat
Coking Coal (BCCL) on 6-9-2006 at about 8.00 P.M. (II Shift), in which 50 persons died and four
received reportable injuries. The accident which prima facie appears to be an explosion, occurred in

17! No. Incline, Mahuda bottom seam where Bord and Pillar system of mining and depillaring with
sand stowing was in progress.

A loud sound was reportedly heard from the fan drift of 17t No. Incline at about 8.00 P,M.
Three persons (1 Haulage Khalasi & 2 trammers) engaged at '0' level came out of the mine and were
found covered with coal dust. Immediately on receipt of information about the incident, senior
officials of BCCL; CMD, BCCL; CMD, Coal India Ltd. (CIL) and officers from Directorate
General of Mines Safety rushed to the accident site to organise and supervise rescue operations. The
then Minister of Coal and Secretary (Coal) also visited the site of mine accident on 7.9.2006.

Control Rooms were established at Ministry of Coal, New Delhi, Coal India Ltd.
Headquarters, Kolkata, BCeLL Headquarters, Ohanbad and at Moonidih
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mine. All 50 bodies could be located within 44 hours after clearing the mine of obnoxious and toxic
gases resulting from the explosion. This could be achieved by quick response and efforts put in by
rescue teams and the supervising personnel by establishing fresh air bases in the underground
workings.



Soon after the accident CMD, BCCL with the approval of CMD, CIL ordered an enquiry into
the accident by a High Level Committee of Senior officials comprising of CMD, Central Mines
Planning Design Institute Ltd. (CMPDIL), Director(Tech.), CIL, Director(P&IR), elL and
Director(Tech.), CMPDI. The enquiry is in progress and the Committee has been directed to submit
its report by 1-1-2007.

While there are different conjunctures regarding the accident, however, the cause of such
disaster can only be ascertained after detailed enquiry. The Court of Inquiry has already been
constituted by the Ministry of Labour & Employment, Government of India, New Delhi, vide
Notification No. S.0.1756 (E) dated 12-102006. The Court of Enquiry is to submit its report within 3
months. Suitable action will be initiated based on the findings and recommendations of the enquiry
reports.

I wish to state that the rescue/recovery operations and rehabilitation work including clearing
of dues, payment of compensation etc., were completed in most systematic manner in a very short
time. The dependents of each deceased are entitled to compensation ranging from, Rs. 8.781akhs to
Rs. 11.06 lakhs. This covers payments towards ex-gratia, Life Cover, Benevolent fund, funeral
expenses, compensation as per Workmens' Compensation Act, 1923 and gratuity. This also includes
additional exgratia of Rs. 3.00 lakhs to the family of each deceased person as announced by the
then Minister of Coal and Rs. One lakh to each sanctioned by the Chief Minister of Jharkhand. In
addition, all ex-gratia payment ofRs 1.00 lakh each from the Prime Minister's National Relief Fund
has also been sanctioned. Besides, payment of Provident Fund through Coal Mines Provident Fund
Organisation (CMPFO) is being disbursed. Out of 50 deceased, employment to 48 dependents of
the deceased workmen has already been given (two under-aged male dependents have been kept in
employment roster and their mothers have been given monetary compensation till they become
major). One lady dependent has opted for monetary compensation which will continue till she
attains the age of 60 years and one widow will be offered employment pending genunity of her
claim.

Subsequent to the mine accident, Secretary (Coal) reviewed the safety status of coal mines
and instructions have been issued to all CMDs of Coal India Limited(CIL) and its subsidiaries,
Singareni Collieries Company Limited (SCCL) and Neyveli Lignite Corporation (NLC) to focus
on the need to inculcate a culture of safety at all levels across all operations in the coal companies.
Former Minister of Coal and myself have reviewed the safety status of coal mines of CIL, SCCL,
NLC and other coal mines in private sector in the meeting of Standing Committee on Safety in
Coal Mines held on 17-11-2006 at New Delhi.

[ would like to assure the august House that the Govt. and coal lignite PSUs are determined
to ensure safe mining conditions.
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MR. SPEAKER: I am strictly allowing Members by rules. There is no absolute rule that only five
Members will be called. Please do not do that.
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MR. SPEAKER: Thank you for your cooperation. [r12]
13.00 hrs.

DR. DASARI NARAYAN RAO: Sir, I feel very sorry about this incident. ... (Interruptions) 1
would like to inform the House that coal mining is a hazardous profession. That is why, all possible
efforts are made to minimize the accidents and if possible to eliminate the accidents.

Sir, here the hon. Members have reported one-by-one that this mine 1s not fit for mining.
Actually, the DGMS is from the Ministry of Labour. It is the technical authority who can authorize
and who can say whether this mine is mineable or not. The DGMS carried out the inspection in
Nagda Mine in July, 2005 during which they suspended mining operations and have asked the
BCCL to do more sand stowing. Then, after due filling of the sand, mining operations were resumed
in August, 2005. Again, the DGMS made an inspection of mine from 9.11.2005 to 1.12.2006 and
found no violations. The Area Safety Officer inspected the Nagda Mine in June, 2006.
Headquarters level inspection was done in February, 2006. Pit Safety Committee inspection was
made in August, 2006.

Sir, actually, as against the statutory needs, the equipment of gas testing instruments
available in Nagda Mine are as follows: Five Methno Meters were available and functioning at
Nagda Mine at the time of the accident. One Carbon Monoxide detector and 13 safety lamps were
also available there. So, they have taken all the measures. However, unfortunately, the accident
took place.

Sir, this accident took place at about 8.00 p.m. As per the statutory requirement, the rescue
teams should be available within 35 kilometres of the mine. Dansar rescue station is about 20
kilometres from this mine. They reached this spot by 9.30 a.m. The total area was in full of dust.
There was no possibility of entering into the mine. So, they waited for two hours and rescue efforts
were started from 11.30 a.m. The CMD of Coal India Limited and the CMD of BCCL reached the
spot by soon. On the very next morning, the then Minister of Coal and the hon. Chief Minister
visited the spot. So, this is actually the timing of the whole programme. The rescue operation has
taken place within 40 hours and all the bodies were recovered. So, they have taken all the rescue
measures in a right way.

As far as holding of inquiry is concerned, there is Internal-Security Organization. But more
than that, the Chairman, Coal India Limited has appointed a high-level Enquiry Committee. They



suspended five officers so that they do not tamper with the evidence. The suspension was revoked
only after the Departmental Inquiry is completed. After taking the evidence, they were transferred
from that place. ... (Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Nobody was hold responsible. ... ({nterruptions)

MR. SPEAKER: The inquiry is going on. Shri Acharia let him complete.
... (Interruptions)

MR. SPEAKER: Nothing will go on record except what the hon. Minister says. I would not allow. |
cannot make an exception in favour of the Leaders.

(Interruptions) ...*

DR. DASARI NARAYAN RAOQO: Actually, DGMS is the statutory organization and the court of inquiry
was set up. So, already they have constituted the court of inquiry. But actually, CMD of BCCL have
constituted a high level Committee and the Committee is functioning. If we have two reports, I think we can
cross verify it. But, actually, yesterday, we had a meeting. Even in that meeting, we have discussed one
thing. We would like to consider a judicial inquiry for any accident. I think that 1s under consideration. I

think we are going to discuss this. This is about the inquiry.

Regarding the compensation, the hon. Member asked what was the compensation given for
the dependents of each deceased. The dependents of each deceased are entitled to a compensation
ranging from Rs. 8.78 lakh to Rs.11 lakh. Rs.3 lakh special ex gratia is there. The hon. Prime
Minister has sanctioned Rs.1 lakh from PM’s Relief Fund and Rs. 1 lakh 1s from the Chief Minister,
Jharkhand. The entire amount was given except the amount from CM’s Relief Fund of Jharkhand.
That 1s going to be given shortly. In addition to this, the dependents of all the deceased will get
Provident Fund in the range of Rs.4-5 lakh according to age and the service left and pension at the
rate of 25 per cent of last pay. Dependents of 48 deceased were already given employment. One
widow has opted for monthly compensation. It will be paid. It will be about Rs.4000 per month till
she attains 60 years. But this amount of Rs.4000 has been there since 1994. In 1994, this amount
has been fixed. It has not been revised. Now, we are considering to revise this amount....
(Interruptions)

* Not recorded
MR. SPEAKER: No, I am sorry. I cannot allow.

DR. DASARI NARAYAN RAO: The DGMS is inquiring into it. We are going to get the report
within three months. The High Powered Committee will give its report within one month’s time. As
soon as [ get it, I will act.






